
y  Central Administrative Tribunal, Lucknow Bencti, Lucknow

O.A. No. 175/2011
This the 2nd d a y  of M ay, 2011

Hon’ble Shri Justice Alok Kumar Sinati. Mennber f J1 
Hon’ble Sri S.P. Sinah. M em b er fA l

Smt. Bhumica C haud hary  a g e d  a b o u t 31 years w ife of Sri 
Kuldeep Singh resident of 610/181 C, Keshav Nagar,Sitapur Road, 
Post Nirala Nogor, Lucknow presently working as Enquiry cum  
Reservation Clerk in the North Eastern Railway, Reservation O ffice  
a t Badhshahnagar, Lucknow.

A pplicant
By A d vo ca te : Sri Shree^Kum ar

Versus
1. Union of Indio through its Secretary, Ministry of Railways, 
G ovt, of India, N ew  Delhi-110001.
2. The Divisional Railway M a n a g e r (Personnel), North Eastern 
Railway, Lucknow Division O ffice of Divisional Railway 
M onager,Ashok M org, Lucknow.
3. The Divisional Connnnercial M an ag er, North EosternRailwoy, 
Lucknow Division, O ffice  of the Divisional Railway M an ag er, Ashok 
Morg, Lucknow.
4. Chief Reservation Supervisor,North Eastern Railway, 
Reservation O ffice a t Bodshahnagar, Lucknow.

Respondents
By A d vo cate : Sri S. Verm a

ORDER fP ic ta ted  in open  courtl

Bv Hon’ble Sri S.P. Singh M em b er fA l

A p p lican t’s counsel prays for a  relief to the extent th at her 

application for child ado ption  le a v e  nnay b e  favourab ly re- 

considered by the Departnnent in view  of the fa c t that she is in 

the process of ado ption . It has further b een  stated that 

although the process of ado ption  has b een  initiated but it is likely 

to take  som e tim e as she has a p p ro a c h e d  the court of District 

Judge for issuing necessary orders.

2. In view  of the facts an d  circum stances stated a b o v e , 

keeping the interest of child , w e  direct the respondent No. 2 to 

4 to consider sym pathetically her app lication  for grant of leave  

du e till she becom es entitled to g e t child adoption  leave.

3. With these directions, O .A. is disposed of. No order as to

costs. . n
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(S.P.SIngh) (Justice Alok K u rtf^ S in g h )
M em ber (A) M em ber (J)
HLSA


